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FORTY-s.IXTH REPORT 

I, the a.trman of the Committee on Private Members' Bills and 
Relolutiom, having been authorised by the Committee to preaent the 
Report on their behalf, present this Forty-eixth Report 

2. The Committee met on the 11th November, 1974 for exam•nation of 
the following Constitution (Amendment) Bills under Rule 294(1) (a) of 
the Rules of Procedure:-

(1) The Constitution (Amendment) Bill. 1974 (Amemltneftt of 
Seventh Schedule) by Sbri Arju.n Sethi. 

(2) The Constitution (Amendment) Bill, 19'14 (Subatittaion of 
article 17> by Shri Khemchandbhai Chavda. 

(3) The Constitution (Amendment) Bill. 1974 (A~ of 
amcle 324) by Sbrt Atal Bihari Vajpayee. 

(4) The Constitution (Amendment) Bill, 1974 (Amendment of 
article 366 ncl imertion of new anicle 371F) by Shrl Narain 
Chand Paruhar. 

($) The Constitution (Amendment) Bill, 1914 (Amtnclmnt of 
4t1iclea 56 and 1M) by Sbrl Madhu Limaye. 

(6> The Constitution ~dment) Bill, 1974 (A~t of 
articla ~ mad 164) by Sbri Madbu Umaye. 

3. The Membera-ln-cbarge of the BWs were invited to attend the 
~ Sarvaahri Khemchandbhai Chavda and Narain Chand Paruhar 

4. After considering all aspects of the Billa, the Committee arrived at 
the following ftndinp:-

Findmgs of the CommitU. 

(1) Tbe Constitution (Amendment) Bill, 1974 (Amendmnt of 
S~th ScWt&le) by Sbrt Arjun Sethi. 

The Bill eeeb to amend tU Seventh Schedule to the Constitution with 
a view to provide that the repalation and development of inter-State 
rivers and river valleys shall be complete l'eSpOJllibility of the Union and 
to transfer the subject of Entry 17 of State Lilt regarding water .uppliet, 
irrigation and canab, drainage and embankments. etc. to the c.oncuiTent 
List. .!.!! 

The Committee recommend that the Member mJght be permitted to 
move for leave to introduce the BilL 

(2) The Constitution (Amendment) Bill, 1974 (Sub.euuttcm of 
cU'ticle 1'1) by Sbri Khemchandbhai Chavda. 

The Bill aeeb t.o substitute article 17 of the Constitution with a view 
to provide that preaching of unfloucl>ahtlity shall be puni.lbable and that 
preaehtng of untouchabWty include.I ita practiee in any form and jUltiftca-
ticm of sudi pnctiee on any ground. 

fP.T.O. 
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Tbe Committee recon•"'«ld that.the Member might be pe1mttted to 
mow for 1eaw to introduce the Bill 
/ I (3) Tbe Constitution (Amendment) BJll, J.t7• (~ of 

v arUcle 324) bJ Shri Mat BOwi Vajpeyee. 

Tbe Bill teeJc. to amend artlde 324 of the Constitutian with a view to 
provide, inwr Ciiia, for appointment of the memben of tbe ElecUon Cam-
million after eomultation wttb the Chief Justice ot Indla and the leader 
of Opposition m Lok Sablla ad IUbject to the ~ti ol. Parliament; 
debarriq the members of the ConmdMion from bolding my ofBce under 
the GoYernment after thq ceue to bold the ofBce of Election Ownmi&. 
lloaei'; and ratstn1 the ttren,tb of Election Commtllion from one to *--

Tbe Committee recommead that tbe Member mlsbt be permit1ed to 
move for leave to introduce the Bill. 

(<l) Tbe c.omtituUon (Ammdment) Bill. 197• (A~ of 
°'*'t 388 n.d m.rtion of MW antde 3711') bJ Sui Jllarain 
Chand Paruhar. 

. 1'ht Blll IM!ftl to amend the ComtituUon with a ~ that 
tbe PrMdent lball by order provlde for the lpedal ty of the 
Uaioe Gcmtrnment for the eNIJIAetapwtrt of special dewlopmmt Ot111 for 
ldl1 veu in the concerned Union Ministriel/Departmmta and for tbe 

...-i altocatlon of adequate fundt for developmental expenditure over tbeee 
areu. 

Tbe Committee recommend that the Member might be permitted to 
move for 1-ve to introduce the BUl 

(6) The Conatltution (Amendment) Bill. 197• (Atftftdmnt of 
ar«du S6 cind 156) bJ Sbri MHbu Llmaye. 

'nae BUI to amend the C.onatltution with a view to provide that 
no person lb.all hold the oftlce of President for more than one term and a 
total period of more than ftve yeara and that no penon lhall hold the 
oftlce of Oowmor for a total period of. more than tlve years. 

The Committee recommend that die Member mlpt be permitted to 
move for leave to introduce the Bill· 

(6) The Constitution (Amll..-...i> Bill, 197f (A~ of 
~' 15 attd UK> b1 Sbrt Ma6u Ltma,e. 

Tbe Bill ..U to amend t Conatitution with a view to ~ that 
no penon lhall hold offtce of Prime Minister, Chief Minister or a Minister 
for a total period of more than 10 yeen. 

Tbe CommiHee ~ that the Member m.lpt be permitted to 
move for leave to introduce the Bill· 

Recom~ 

6. The Committee recommend tbat Sarvuhri Arjun Sethi, Jthem.. 
ehlndbhai Chavda. Atal Bibart VajpaJee. .Narain Cbaad Parlllhar and 
li&dhu t.Jma,e be PennitW to move for leave to introduce tlaeir' eon.u. 
tutlon (Amendment) Billi. 

Nsw Dalll; 

Nouembet' 11, 19'14 
~ .. 18ii6 (Si) 
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fBrief Record of Proceedlnasl 

11uanday, November •. lt'l41Agrahayana T. 1888 (Saka) 

Ne. m 
II.ti A.II. 
t.S&unli Qa•tiells 

Smnd Que9tianl Noe. JM, 241, •,. ~1 and 211 were onll1 amwered 
Replies to remaiftlnC questions were wa on the Table. 

z. Um&a11 ... Qand1a1 
~ to UnMrred Qullltiom Noa. 240l-Ml3 ~ W-
~~ 1447, 2441-2461, Hll-2528 and ----- ..... 1dd Oil tbt 
TaDle. 

(.Lolc Sablaa tllljou,,... • 1.20 P .JI. ad re-4Ul..w.d Cit US P .JI.) 

l. ..... LaW - .... 'hWe 
;t'he folloWiDC .,_pen were laid on the Table:-

(l) A~ of the Merchant Sbipplq (Wrecb and Salvage) Rules. 
1174 (Hindi and EncJW> veniom) publitbed In Notiftcation 
Mo. G.S.Jt. 1211 in Guette of India dated i11e ltdl November, 
1974, under IUb4eetlon (3) of llCtion 458 ot tbe Merehan' 
Shlppinl Act_ 1-

(2) A copy of the Annual Report (Hindi and Enclith ven&onl) of 
the Poat-Graduate IMdtute of Medical Bclua9tion 981 .... 
.earch, Chandiprbi for tbe year 1972-73, under llCtion U of 
the Pon-Graduate nstitute of Medical Education and Jte. 
..uah, Chandigarh, Act, 1188. 

, (3) A capy GI MotilceDDD No. G.s.&. 18GI (Hladi and .Jllclilh 
ver5iom) C!!ctiabed In Guette ., Wla 4ated tbe HMl &lptem· 
bet', 1974 under leCtioa l of the Iron Ore Mm. Labour 
Welfwe C.. (.An.4Pmi) Ale\ 1970. 

(4) A ·copy GI &be Iron Ore Mines Labour Weltare ee.. (Amend· 
meat) Bulea, 197• (Hindi and ......,, venioN) publiahed in 
Notiftcation No. G.S.R. 1007 ill GueUe of India dated the 23rd 
September, 1974, under mlMectiaa (4) al 111etion a ·of the Iron 
Ore Mines Labour Welfare C.. Ad, ·um. 

[P.T.G. 
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